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O R D E R 

(Through Virtual Mode) 
 

11.05.2021  Heard learned Sr. Counsel for the Applicant. This is an 

Application for the Clarification for the judgment rendered on 16.04.2021 by 

three Member Bench of this Appellate Tribunal. 

 We think it proper to place this matter before the appropriate Bench 

subject to the order of the Hon’ble Officiating Chairperson. Tentative date is fixed 

25.05.2021.   

  

              [Justice Jarat Kumar Jain]
     Member (Judicial) 

 
 
 

(V.P. Singh) 
Member(Technical) 
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